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For the petitioner:Mr.A.Lahiri, counsel/ 
Mr,M.K.Goswami, counsel. 

For the resnents:Mr.M.S.itierjee,couse1. 

Heard on: 1.12.97. 

Orderi on: 1.12.97. 

OR D E R 

S.N.Mallick,V,C. 

Both sides appear and we have heard them. 

Mr.Banerjee,ld.ceunsel apnearieg for the resoondents, 

undertakes to file power in course of this week. 

Main grievance of the petitioner is that the 

respondent no.5, who is junior to him in the sie cadre, 

has been drawing higher pay and allowances w.e.f,l.10.910  

wt.ich has prejudiced the interest of the petitioner who 

is geimg to suerannuate w.e.f. 31st Decem)er,1997. It is 

submitted by Nr.Lhiri that a niznber of representations 

has been made by his client to the superior authorities 

includinç the respondent no.2 for giving him the sane 

scale Of  pay w.e.f. aboVe date, i.e. 1.10.91. The first 

of such representations was made on 13th May,1995 and the 

last one is dated 14.8.97 to be found at page 29 ,Annexure-F 

to the present app1icatio. Mr. Lahiri has also dra 	our 

attention to the departhiental aarresondence dated 2.9.97 
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(Anexure-H t, the present petition) wher&.y the Zenal 

Senior Surei*tenet of P*st Offjce, Assansol Division, 

ferwardet the representation of the petitioner 4it.14.8.97t. 

the resoneutno.2 with certain recommendation for favour 

of censieratien. 	eu\te-l-y no action has been taken on 

the rearesentation of the petitioner loy resonent ns.1-4, 

specially the respondent no.2. 

After hearing the l.counsels anpearinq for both 

te arties, we Oake. up the application as to-'ay' s list 

for final disposal y aassing the fo1lwin crier. 

The resp.nents specially the respondent no.2 

is directed to dispose of the representation of the peti-

tioner dated 14.8.97, taking int, account all the previous 

apilicati0ns and the departmental correspencents dated 

2.9.97 under the relevant rules and according to law after 

giving hearing to the petitioner and to the respondent no.5. 

The resp.nents are also directed to pass a speaking order 

in this reard within 31st December,1997 with due intimation 

to the petitioner and the respondent no.5. 

The application is disposed of. No order is made 

as to cests. 

(M.s.Mukherjee) 	 (S.N.Mallick) 
Member(A) 	 Vice-Chairman. 


